
CBMTRaL administrative TPTn,m„ ,

0«A» NO. 562/1998

S.K. Tiwari, aged about 53 years
son of Late N.p. Tiwari. income '

Of the Commissionerof income Tax, Jabalpur, resident of
314, sneh Nagar, Jabalpur.

Applicant

Versus

1. Union of India* through
the Chairman, Central Board of
Direct Taxes, New Delhi.

2. ^hief Commissioner of Income
Tax* Aayakar Bhavan* Hoshangabad
Road* Opp. Maida I4ill, Bhopal .

3. Commissioner of Income Tax*
C.R. Building* Napier Town,
Jabalpur.

Counsel ;

Respondents

None for the applicant.
Shrl s.C. Sharma for Shrl B. Dasilva for the respondents.

Coram :

Hon'ble stei Justice N.N. Singh
Hon ble shri r.k. Upadhyaya Vice Chairman.

Member (Adrnnv.^

-Q R D E R (oralassed on this the I3th day of February 2003)

Shri Sharma^learned counsel of the respondents^
informed that the applicant has claimed two reliefs
regarding his promotion as Assistant Commissioner of
income Tax and quashing of charge sheet dated 23/01/1998
and both these reliefs have since been granted'ftherefore
this original Application has become infructuous. In this
View Of the matter,this original Application is dismissed
as Infructuous.

(R.K. upadhyaya) ,
MEI-IBER (a) (N.N. SINGH)

VICE CHaIR.W
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